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I Central Act 
Wnrl of 1948 

The following Act of the Tamil Nadu Legik.lative Assemt)l~ I L L C I V C ~  1/12 

assent of the Governor on the 17th May 1997 and is hereby puI)l~~hed IL 

general information :- 

ACT Yo. 35 OF 1997. 

An Act to provlc e fur the regulation oi ti:e erectloi!, ~nalntel~arlce d r i i '  bale 
working of certam cbsses of lifts alld ;'I1 mac1.i: ery .i a ''pphratus rerta~ni: : t; cl eto 
in the Stdte oi' Tamil Nacl u a.l,, to provide for :n.ifter\ ~c,ilnected ttlerewitl?. 

BE it enactccl by the Le~islative ,\esembly oi' the State of T:in-,il Naci u i:: the 
Forty-eighth Year of the Republic ot 1.m ia as follows :-3 

1, (1) This ~ c t  may be called the Tamil Nadu Lifts Act, 1997. 

(2) 1 t exterlcis to t hc whole .of the State of 'Tamil Nauu. 

(3) I t  shall come into force ork suchdate as the Gowernment may, by notifica- 
tion, appoint. 

2. In this Act, unless the context otherwise requires,- 

(a) " Governme~t " lnesns the State Government ; 

(b) '' Inspector " means the Inspector of Lltts appointed under section 3 8 

(c) " lift " me3.ins a hoisting mechanism designed to carry passengers or 
good! or bothand equippcc: with a car which moves in a substantial vertical direction 
and IS worked by power, but does not include a hoist or lift to which the Fnctorles 
Act, 1948 applies. 

Explanation.-For the purpo? of this clause, " power " means electrical 
energy or any other form of energy which is lnecl~anically transmitted and is not 
gaterated by human or animal agency ; 

(a) " lift car " means the cas6'or of a lift and includes the floor or 
vkffonn. car flame, sling and enclosing body work : 

(e) " 11ft installatioi-" inciudes thslil t car, the lilt w.ay, tlie iift way cnclosurc 
and the operating ~echtxiism of the lift aid all ropes; cables, wires alid plant, 
directly connectee witl~ .  the operation of the litt ; 

(f) '' lift way " mqns the" shaft in which the lift car travel: ; 

(g) .I'lift way enclo'sure ;' includes any perinanent substantial otructul 
surrounding or endosing the  lift way ; 

Ch) " owner 'l incl~des-. - 
;I 

(i) a lessee, 
e. -. 

(ii) a licensee, 

( l i i l  a mortgagee in possession, and 

(ivj itlry person or authority to whom or to wfiich, the possession ot, and 
control over the (tffiirs of, the place in which a lift has beefi erected an- work has 
been entrusted, whether such persou or authority is called a managing trustee, an 
agent, a corresporwent, manager, w~nerintende~rt, secretary or hy any  other name 
whatsoever. 

. 3. The CJovemneni may, bynstification,appeint one or more persons possessing 
such qu~liiicicetions i s  rnay. be prescribed to be inspectors for the purlrose$ of this 
Act apd a:.'ecify ir, sucl? notification the local limits of their jurisc!ictio,n. 

4. ~ 1 )  No owner of a phce shall on and after the cornn~egcen?egt of this 4ct 
&ect a lift in such ?lace exwX unc'cr, and i , ~  ucc:ordance with I rrey3ir;uiog g*r\tqr 
am'cr this Act. I v , .. 
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( 2 )  Every applicatio~l for perlllission to erect a lift shall oe made in writing 
tc, the 11 spector ana shall bc acco,~lpioied by sucii fee not exceeding one thousand 
ruFees as may be prescriber. a: d s..;~ll coi.tain the followilig particulars, namely :- 

(a) the type of the lift ; 

(b) the rated ~naxi~nunl s!)eeu of the lift ; 

(c) the maker's qr i esigne~ '~  rated capacity in weight ; 

(d) the maximum number of passengers in addition to the lift operator which 
tbe lift can carry ; 

(e) the t ~ t a l  weight of the lift Car carrying the maximum load (weight of 
car plus maxlmum allowaole loau) ; 

(f) the weight of the counter weight ; 

(g) the number, description, weight and size of the supporting cables ; 

(h) the depth of the pit from the lowest part of the car when at the lowest 
floor ; 

(i) such details, as may be prescribed, of the construction of the overhead 
arrangement with the weight and sizes of the hems ; and 

(j) such other particulars as may be prescribed. 

(3) On receipt of an application under sub-section (2), th: Inspector may, a f k  
making such enquiry as he deems necessary either grant or ref use to grant the @ex-- 

' 

mission. Every permission granted shall be i,n such form and subject to such terms 
and conditions as may be prescribed and shall be valid for a period of six months . 
from the date on which it is granted. 

(4) Every owner of a place who is granted permission under s u b a d o n  (3) 
shall, within one month qfter the completion of the erection of such lift, send a 
report of completion to the Inspecroc in such form as may be prescribed. 

(5) Where the Inspector refuses to grant permissiorl under sub-soction (3), 
he shall give reasons in writing for such refusal. 

5. (1) No owner of a place shall work or cause to be worked or allow the Licence fbr 
working of any lift in such place except undei and in accordance with a licence. working of 

lift. 
(2) Every application for a l~cence u n h r  silb-seetioa (1) shall be made to the 

Inspector in such form as may b:: prescribed and shill be accompanied by such fee 
not excecding one thousand rupees as may be prescribed. 

(3) On receipt of an application made under sub-section (2), the Inspector, 
after ma ing such inspection and enquiry as he deems nz:cs;ary, may, either grant 
or refuse the licence. 

(4) Every licence granted under sub-section (3) shall be in such form and 
subject to such terms and conditions as may be prescribed. 

(5) Every licence granted under subsection (3))daIl be valid for a period of 
I 

-A* , 

one p a r  from the date on which it is  granted and shall be renewable yearly after an , . ... 
inspection and on payment of such fee as may be prescribed. e , % , < . , .  

(6) Wheie the Inspector refuses to gram a l i m  under sub-seca,,n (3), he .. +. . . .., 
shall give rnsoas in writinp for such refusal. a , . - ! L l j .  

8 ,  .-2 .:!;!. 
6. (1) Notwithstanding anything contained in this Act but subject to thr P~o+isiab-h;, I; ,, , , 

provisions of sub-section (2), every ovyner of a place i which a lift hasJbeeh erected respcot of 
r!yL,,, 

may continue the working of such 11ft at such place. 
R and is being worked immediately before the date off e commencemant of this Aot, . d8t.i---: ,d ( . 

!.IL v:. 13: 

. . , 4 3 ~ 1 .  , : ( I  

(A Oroup) F - 2  Ex. (279) la ' 

I I 

.- * 
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(2) Every person entitled to continue the working of a lift under sub-section 
(1) shall noi continue the working of the lift after the expiry of a period of two 
months 1 rotu the date of commencement of this Act ur~less be obtains a licence under 
section 5 in respect of such lift. 

(3) Every application for a licence under sub-secticn (2) shall be in such 
form hs may he prescribed and shall be accompanied by such fee not exceeding one 
thousand rupees as may be prescribed. 

RamuaL 7. (1) Every application for the renewal of a licence granted under this Act 
shall be made not less than three months before the date of the expiry of the petiod 
of such licence. 

(2) The provisions of this Act shall, as fir  as may be, apply in relation to the 
renewal of a licence as they apply in relation to tbe grant of a licence under section 5. 

Powap to 8. (1) The Jnspector may after giving the holder tnereof an opportuni?p of being 
eamd or beard cancel or suspend any liznce if it appears to hh- 
rrrrpand 
iiana, 

(i) that such licence has been obtained by misrcpresen!3rion ?r ri.3 :d : or 

mi' that the licensee has contravened, or failec to comply a i:' .I-s. ~f rhs 
provisions of this Act or the rules msde thereunder or snf  o f t h e  tc r i r<  .lnJ <anditions 
ef she licence ; or 

ki that thelicensee has contravenzd or hild to comply with, an orcicr passed 
under t fi Act or the rules made thmundcr; or 

04, &#,5 lji? j& #31*), I,, ,,F'.@ ' ~ + j , & k y # ~ ~ ~ ' f r l /  94, ?A 'f*"'/'/W ',' w*<af12 C ?  

_# e*,W' 

,.p, 'sw-r -....? 5 x is Zf the .>pi-'<- : L ~ *  ? 7 \  ' 'LC ':: s-J'?':? 

*his scl linh)? tn h: ,-:\n,-.'\\,%,7, 1\.4ndl\~ .‘:\ 1:: !. 5: .) :': ':: '.'* . . f i ;  

rChB,)nd lo rc.,:,,l',~cd 1 , s t 1 ~ 1 ~ 1 i t l  :brry l~c* nt'c : I n  1 In sllt.1' 8 ''ns('* 
onporlulli~y of 1,c11lg I I C I \ I ~ ~ ~  llontl be t!iv@n- 

(3) The Inspector may, either suo motu or on appl~cat~on. revlcw ; l i ly O T ~ I C ~  
, , . .  passed under sub-section (I),- 

' .  (i) on the basis of a mistake or error apparent on the face ot the ~.ec,~rd ; 
or 

(ii) on the basis of new facts brought to 111s nuuce af,;r the orde~ was 
made ; or 

(iii) for any other sufticient reason : 

Provided that the Inspactor shall not pass an ordx under this sub-section 
prejudicial to any pbrson unless such person has been given a reasonable 
opportunity of making his @presentation. 

Addition to, 9. ,No addition or alteration (other than those required to be made under 
&eration sub-sebtions' (2) of section (11) shall be niade to any lil't installation except with the 

sf, tifi brevious permission in'writing of the Inspector. 
ingtsuwion. , .  

hation, ' .lo. No owner erecting;adding to or altering a lift installation, shall entrust the 
son dr work to any person other than the manufacturer of the lift or to a coppany of electrica i 
abatbn and mechanical engineers approved by the Tnspector. 
-k Off bffP': ,*" a,; ' f ,. mop.., ' ".,,"' ' ' 

fOb*&&&;~.i-, ' " ' ' ' , $11 . 7 * ,  

te o a r n ~ m t  
P-Q- ' I 

* .?!: 



. Explanation.-For the purpoe  of this section, 'company' meam anybqdy, 
corporate, and includes a firm or othqr,association of individuals whether qz@steqcI 
or not. 

I I. (1) The Inspector or any person appointed under section 14 to assist hi& &, 
at any time after giving reasonable notice to the owner, enter upon any place in which , 
a lift is erected or is being worked or in connection with which an application for 
a permission under section 4 or a licence under section 5 has been received, for the 
purpose of inspecting the site, the erection of lift or the lift installation, as the 
case may be. The person appointed under section 14 to assist the lnspe&of 
st all, after making such inspeaion, send a' report regarding the condition ofthe' - 
lift installation inspected, to the Inspector for taking action under this Act. 

(2) If on such inspection, the Inspector is of opinion that any lift instal- 
lation in any place is in an unsafe condition, he may, by order in writing, . 
direct the owner of the place to carry out such repairs or alterations to such 

' 

lift as he may deem necessary within' such time as may be specified therein and 
may if necessary, also direct tbat the working of such lift be discontinued until 
~uch~repairs or alterations are made. The owner shall thereupon comply with 

I 

any such direction within the period specified therein and shall forthwith report 
I 

ir writing to theInspector, his compliance with such direction. 

(3) Any person aggrieveti by any order or direction made under sub-section 
(2) may, within tnirty days from the date of recei t of such order, appeal to  the f Appellate Authority appointed jn this behalf by t e Gove~nrnent. 

(4) Notwithstanding any appeal made under sub-section (3), cny dtrection , 
for the discontinuance of the working of a lift made under sub-section (2) shall 
be complied with unless the Appellate Authority has stayc d such direction. 

(5) The order made under sub-section (2), subjeet to an appeal to t b  
Appellate Autho~ity, shall be .Inn]. 

12. Every owner of a place which is entered upon in pursuanceWof sub- 
section ( I )  of section 1: by the Inspector or the person appointed under section 
14 shall afford every resonable facility to such Inspector or person to perfom 
any function which suoh Inspectdr or person is autho~ised under that section 
to perform and shall, gt his own cost, procure at such inspection, the attendma 
of the person, if any, to whom the work of erection, addition, alteration or main- 
tenances of the lift installation has been entrusted or a representative of such 
person, as the case Fay be, who is competent to guide the Inspector or tha- 
person in the inspection. 

OWaeR to 

$A - 3 .  

for , . ,. 
imxdoa , 

' I . ,  . 

13. Where any accident clccurs in the working of any lift which resultb Rapart of 
or is likely to result in loss of life or injury, the owner of the place shall, as a&&nk 
soon as may be, after such accident, give notice of the occurrence and of any swh 
lcss or injury together with fbll details of -accident in sad form as  ' d y  ' 
be prescribed, to the Inspector and also to the Commusionar 
of Pobce in the City of Chennai; Madurai 'or Coimbatore and elsewhere to tho 
District Magistrate or such other o5cer as the Government may by order - .. . ?? \ l  ;q 

specify in this behalf and the lift instaI1ation shallnot be interfered within any : : * ':A ?. d ~ ( ' : " - . ~  
-2 

way and the working of such lift shall not be resumed except t . .'W. & 

with then  written permission of the Inspector. 
, . *. . ' ?,:a\.:" 

' 5.b ". 
t ' 

I. t" ,** , 

14. (1) The G o v m c n t  may, appoint such. number of techhid and athi. 'h, d':bg!r! 
persons as may be necessary, possessing such qualifications as may be prescribed adst . . 
to assfstthe Inspector. . . . . . .I , , . I ,  , .  h I . 

* .  - -* 
7%" 

i3 3 

(2) Tip p a r s  and functipns qpd ether t a r s  and conelit ons of sorvick ' ': 
A : ' ",*,  ,* of paridns 'appointed upder Sub bctibn ( B ) a % d ~ b s ~ s ~ ~  & m y  -be - prescribed. , I 

I - <  t 'if ,% 7 . . >  , , .,,, ,."15 : *#?( *.d! < %, ,* tp . , "4 x,, , % 

,, rl ' P 
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15. Whoever contravenes any of the provisions of this Act or the rules I'enalty. 

ma& thcreundcr or the terms and conditions of a permission or of a licence or a 
direction given by the Inspector or any person appointed under section :4 to 
assist him shall be punishable with h e  which may extend to one thousand 
ru- and in the case of a continuing contravention with a further fine 
which may extend to fifty rupces for* every day during which such contravention 
is continued after such conviction. 

16. (1) Where an offence punishable under this Act has been committed by Offences by 
a company, every person who, at the time the offence Nas committed, was in- companies. 
charge of, and was responsible to, the company, for the conduct of the business 
of the company, as well as the company, shall be deemed to be guilty of the offence 
and shall b: liable to be procszded against and pnnished accordingly : 

Provided that nothing contained in this szb-section shall render any such 
person liable to any punishment if he proves that the offence was committed 

knowledge or that he had exercised all due diligence tc prevent the 
commission of such oflence. 

(2) Notwithstanding anything contained in subsection (I), where any 
offence under this Act bas been committed by a company and it is proved that the 
offence has llseen committed with the consent or connivance of or is attributable 
to any neglect on the pact of, any director, manager, secretary or other officer of the 
company, such director, manager, secretary or other o3icer shall also be 
deemed to be guilty of that offence and shall be liable to be proceeded against and 
punished accordingly. 

Explanation. -For the purposesyof this section.-- 

(a) "company" means any body corporate and includes a lirm, or o the~  
association of individuals; and 

(b) "director" in relation to a firm, means ir parrner in ~ I I L  firm. 
r 

17. No court shall take cognizance of any offence punishable undr-a this Act Cognizance 
except upon a com~laint made by the Inspector having jurisdiction within three *of offence& 
months of the date on which the alleged commission of the offence c a m  to the 
&nowledge of the Inspector. 

18 Every notice, order or other documnt required or authorised to be 
addressed by or under this Act shall be deemed to be proper& addressed, if addressed 
to the owner of the place (naming the place) and may be served by post or left,-- 

(a) where a local authority is the addressee. at the office of the locab 
authoritv: 

(b) where a cotnpany is the addressee, at the registered office of the company 
or, in the event of t112 registered ofice of the comp;lny not being in India, at the 
pri~xipal .;lace of busins: of the company in Indis; and - 

* -  
(c) where any othzr person is the addressee, at the usual or last known place .. 

of abode or business of the person.! 
L .. 

19. No suit, prosecution or other legal proceedings shdl lie against: my person 1 

for anything which is in good faith done or intended to be done by m under this 5 

Aq. f 
20. If any difficulty lrises in giving effect to the provisions of this Act, the 

aovernment may, by an order published in the Tamil Nadu Govmrnerrt Gazette, 
make such provisions not inconsisttnt with the provisions of this Act, as appear 

' 'to thein to be necessaiy or e d i a t  for removing the difficulty : 

Provided that no such order shall be made after the expiry of a period of' tra 
years from the date of conimencement of this Act. 

: : , >  7 

21. Nothing eo&nsd i t b i s h  rkaU d c t ' t h e  praviskrn af the ~n& 
Ele&ricity Act, 1910 and of the Electricity (Supply) A&,. 1948, 
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22. (1) The Government may make rules to carry out all or any of the 

(2) In particular and without prejudice to the generality of the foregoing 
power, such rules may provide for- 

(a) specifications for lifts; 

(b) the manncr in  which erection plans of lifts shall be submitted; 

(c) the manner in which the lifts may be tested; 

(d) the form of application for permission for the erection of a lift and a 
licence for working such lift; 

(0 the terms and conditions and restrictions subject to which and the 
form in which the licence may be granted for the working of a lift and the fees to  
be paid in respect of such licence; 

(g) the manncr in which and the terms subject to which the liRs shall be 

(h) the manner in which notice ofaccidents shall be given ; 

(i) the form of notice of accidents to be given under section 13 ; and 

(j) any other matter which is required to be, or may be, prescribed. 

(b) All eotifications iswed uncler this Act sliall, uliless they hrc exyrossed 
to corne into force or1 a particular ,iay, come illto force o n  t l i ~  t 'ay otl wllich, 
they are published. 

1 

(2) Every rule made and every notification issuetl under this Act anti ever, 
order made under section 20 shall, as soon as possible :lTtcr it is made or issued, 
be placed on the table of the Legislative Assembly and ii' helbre the expiry of the 
session in which it is so placed or the next session, the ~ s s e m b l y  mikes al?y modifi- 
cation in any such rule or notification or order or tlie Asqeri~hly decides that the 
rule or notificatioll or order should not be made or issued, tbe rule or notification 
or order shall thereaiter have effect only in sucl~ modific:: i'orm ~r be of no 
effect, as the case nlay be, so, however, tha.t any such modific:~tior~ or anrlul~nent I 

el~all be, without prejudice to the validity of anything previouslv d0r.e under tha* 
n~lr or notification or d e r  

(By ctrder of the Governor) 8 ' a l  . 

A. K K A J ~ N ,  ' '.' : ' , '  
Secretary to G o v e r n m e  

I 
( I ,  
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